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(2023) 01 JH CK 0019

In the Jharkhand High Court

Case No : Writ Petition (C) No. 1053 Of 2009

Jharkhand State Electricity Board APPELLANT

Vs

Damodar Valley Corporation RESPONDENT

Date of Decision : 05-01-2023

Acts Referred:

Citation : (2023) 01 JH CK 0019

Hon'ble Judges : Anubha Rawat Choudhary, J

Bench : Single Bench

Advocate : Sachin Kumar, Mukesh Kumar Sinha, A.K. Das, Kanishka Deo, 
Debolina Sen Hirani, Sudarshan Srivastava

Judgement

Anubha Rawat Choudhary, J

1. Learned counsel for the parties are present.

2. Learned counsel for the petitioner submits that required affidavit in terms of
earlier order will be filed latest by 09.01.2023.

3. Time till 09.01.2023 is granted to the petitioner by way of last indulgence to
file required affidavit, failing which no further time will be granted and the case
will be taken up on the basis of materials available on record.

4. If the said affidavit is filed by the petitioner, the respondents may file their
reply to the same, if so advised, by 27.01.2023.

5. Rejoinder, if any, by 01.02.2023.

6. Post this case under the heading for ‘Final Disposal’ on 02.02.2023.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/jharkhand-state-electricity-board-… Page 1 of 1


